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DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the matter raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, T also associate myself with the matter raised
by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, T also associate myself with the
matter raised by the hon. Member.

#t il 1 T 9 AEeEs |

Need for testing of Thalassemia before marriage

s1. fF O wEege (WERTS) WEled, H onuh WEgw U Wed Pl e SRl
Sy wgd oSl Awdl B 3 andiid Bl Aedl g1 AEIed, 8 SRFERRY
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P TSl & 3R genetically 3 AR HARN o #HY carry forward 8 &1 HHEA
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GFl B =S T¥E FIET AFER H TR0 E1 Sl a9 P e dRnd iR
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SH-SRaddl d@F & ferg gaR coflfduy W WiRdew A1 fhedi @) fawm
F UECl TP IR H P HAS! AUl SMYI UH o SHN fad, wife 9l @
HART WA AMRE FaET & a9 Y% el o Uh oG ol Rl &\ @
'Thalassemia Day'EﬂﬁH fpar oMY 8 3% a8 § Seckdl SR S0

Aeled, Toella weren ol Bl & il i oa el @ el & owd
& HU A A ', SUE OC HEAW S Bl O, BN b Sl W Sl
F fow ¥=gm & gagE YRd §, S9H gadl o ey R S R, T
A1 Fded €, g=ae |

1. 9 gAfE (TH-FERE): ARled, § Wi @ Wil "ER g1 33y g
oYy & W Hag Bl g

Hueht orm a9t (ohive), meiey, ¥ @ wWd & 9F 9 gRT SoU 1Y
oYy & W Hag Bl g

it efie oA Toar (isfla wowrdl & el wega, 09w el wrl
Hawl gRI ¥S8IY M [N & "Rl Heg ddl gl
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v & Wi ddg wedl g |
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TN b A e Wl g
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3ft g9 geras (MENTY) WEIEY, H Wl W Bl W HER gRI Sag Y
ey & w2 Hdg el g |
DR. AMAR PATNAIK (Odisha): Sir, T also associate myself with the matter raised

by the hon. Member.

SHRI ABIR RANIJAN BISWAS (West Bengal): Sir, [ also associate myself with
the matter raised by the hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, [ also associate mysell with the matter raised
by the hon. Member.
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MR. CHAIRMAN: Now, Dr. T. Subbarami Reddy. Your name was called yesterday,

but you were not there. You are here today, so, [ have called you.

DR T. SUBBARAMI REDDY (Andhra Pradesh): Mr. Chairman, Sir, T am a regular

Member. Yesterday, I got stuck somewhere.

MR. CHAIRMAN: That is why I am concerned. About other irregular people, [

don't take note, but I take note, because you are sincere.

DR. T. SUBBARAMI REDDY: Sir, amendments A therefore, I wanted to be absent

for one day.
MR. CHAIRMAN: Good.
Need for regulation of Crypto Currencies' trading

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, the Reserve Bank of India
had banned banks from providing services to crypto currency exchanges. Recently,
after the Supreme Court ruling, overturning the Circular of the Reserve Bank of India,
Crypto currency is back in circulation, whether it is Bitcoin or Hthereum. With the
result, some people switched to offering crypto-to-crypto trading. Investors who
wanted to engage in such trading preferred international platforms that offer greater
liquidity and better pricing. The countries like Belarus, Malta, Switzerland have come
up with new legislation on crypto currencies and block chain. Thereafter, India has
an opportunity to learn from their experiences and see how best we can harness the
positive potential of crypto assets. Banning crypto-currencies altogether could be
counter-productive because it will take these activities underground. This is also a
very volatile asset class. Moreover, crypto-currencies may not provide diversification
benefit. As the equity markets were down last week, Bitcoin too saw a very sharp
correction. No clear methodologies exist for determining the fundamental or intrinsic
value of this asset class. Despite the inherent risks in it, investors still decide to invest
n crypto-currencies and make them a part of their portfolio like trading. There are

more than 1.7 million crypto-currency investors in India.

In view of the reality, the Government should allow trading, but with proper KYC
(Know Your Customer) and anti-money laundering provisions in place. Therefore, 1
urge upon the Finance Minister to bring out regulations in the interest of crypto-
currency investors in India and also to regulate the trading which would bring

transparency.



